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Centra! Administrative Tribunal , Principai Bench

Original Add!icat ion No.38 of 1998

New Delhi , this the 14th day of September,2000

Hon'ble Mr.Kuldip Singh,Member (J)
Hen'bis Mrs.Shanta Shastry.Member(A)

Shri Chunnl la! Choudhary
aged about 37 years
Son of ShrI Deep Chand
R/o Vigyan Sadan.House No.603
Sector-IO,R.K.Puram.KamaI Sangam Marg,
New Delhi-22 - AppI leant

(By Advocate - None)

Versus

1.Union of India, through

The Secretary,
Ministry of Science and Technology,
Technology Bhawan,New Mshraul i Road, New Delhi-16

2.T!"iS Secretary
Msnistry of Science and Technology
Deptt. of Biotechnology Block No-2 (?-Sth Floor)
C.G.O. CompI ex,Lodhi Road,
New DeIh■-110003 - Rsapondents

(.By Advocate - Shri R . N . S i ngh , proxy for Shri R.V.Sinha)

O R D E R(QRAL)

Bv^ Hon ' b I e Mr . K.u 1 d i d Si ngh. Msmbe r (J)

Appl icant has fi led this OA seeking the

fol low!ng re I iefs;

(a) Direct the respondents to accord the
appl icant his promotion to the post

V: Senior Scientific Officer Grade N
w.e.f. 3.5.96; and

Cb) then absorb him in suitable post in
the main Ministry, CPWD or elsewhere
ful ly commensurate with his
qual ification and length of service
by ful ly protecting his rights.

was-• Facts in brief are that appl icant

appointed as Technical Assistant through UPSC in the

Department of Biotechnology under the Ministry of Science

snd Technology in the pay-scale of
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C Mrs.Shanta Shastry )
y- f A ^

C Ku!dip/ Singh )
(Mernbe r ( J )


